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ENVIRONMENT, SCIENCE, TECHNOLOGY & CLIMATE CHANGE
DEPARTMENT

NOTIFICATION
Shimla-2, 26th June, 2025

No. STE-F (4)-2/2021.—WHEREAS, in pursuance of Extended Producers Responsibility
(EPR) guidelines under Plastic Waste Management Rules, 2016 amended time to time by MoEF &
CC, Gol, this Department has notified the Himachal Pradesh Deposit Refund Scheme on
16-06-2025 for regulating and providing a mechanism for collection of Non-Biodegradable
packaging waste as per the polluters pay principle to prevent littering or disposing of Non-
Biodegradable Garbage in public drains, roads and places open to public view in the State of
Himachal Pradesh and ensuring proper recycling of collected waste to promote circular economy
within the State of Himachal Pradesh;

2. WHEREAS, as provided in the Part-III of Deposit Refund Scheme (DRS), 2025, the
State Government shall constitute a High Powered Committee to advise the State Government on
such matters arising out of the administration of the Scheme as may be referred to it, including
matters relating to the implementation and management of the DRS;

3. Now, THEREFORE, in view of these enabling provisions in the DRS, 2025 the
Governor, Himachal Pradesh is pleased to constitute a High Powered Committee for
implementation of this scheme. The composition of the Committee shall be as follows:—

I\Sli;. Name & Designation

‘ 1. ||Chief Secretary ” Chairperson |
‘ 2. ||ACS/Pr. Secy./Secretary (Forests) ” Member |
‘ 3. ||ACS/Pr. Secy./Secretary (Urban Development) ” Member |
‘ 4. ||ACS/Pr. Secy./Secretary (Tourism) H Member |
‘ 5. ||ACS/Pr. Secy./Secretary (PWD) H Member |

6 ACS/Pr. Secy./Secretary (Food Civil Supplies & Member
" ||[Consumer Affairs).

‘ 7. ||ACS/Pr. Secy./Secretary (Fin. & Planning) H Member |
‘ 8. ||ACS/Pr. Secy./Secretary (Industries) ” Member |
‘ 9. ||ACS/Pr. Secy./Secretary (Excise & Taxation) H Member |
‘ 10. ||ACS/Pr. Secy./Secretary (Health) ” Member |
‘ 11. ||ACS/Pr. Secy./Secretary (Rural Development) ” Member |
‘ 12. ||Additiona1 Secretary(EST & CC) ” Convener |

4. Committee’s Role in DRS:
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1. The high-powered committee shall formulate and recommend policies, guidelines
and procedures for the implementation of the DRS within the jurisdiction of the
State Government.

2. The high-powered committee shall constitute the scheme administrator and
appoint the vacant positions on the board of scheme administrator.

3. Monitoring and evaluation of DRS performance annually

By order,
Sd/-
(PRABODH SAXENA, IAS),
Chief Secretatry.
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Aded & fUar s faeF <d gF 9.l /M, UM UERd 9uel & 5g [ g5 9 g8 §, S
AR sifveard 21 59 vy &1 gite yge Rurd @ ot 9eg RUI Sl f57ell UoiieRor S U
G JMABRY =T 7 U YAV—UF ST fIA1d 21—04—2025 B WINT AT 8, IEH DI © |
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3d: ARl Bl §9 AlfCH & Argd ¥ Grod fhar o 2 & s fave g9 g3 Amn
M, UM AR 9Uel, TRl PRE), Su—dedid ged), fer e @l g fafd 07—01—2022
S UG HQ TSROl SMAFRM, 1969 @1 €RT 13(3) & UMHMI & Ifid UamId & S\
AT 3ferar fSTel USIaRol (G Ud 9g) §IRT AfeRd H ol $Rel & 37ee UIRd b S ¢ |
PR &l @1 fHfl UdR & D13 AMURT & T 98 9 AQTAd # AIfcd (S¥AER) & AIH 4 Uh
AT & IR YT ATART Tl Hral AT ¢ | FeiRa o@fdr & srufy 7 oM &1 ¥4 3 sacsd &
fOar s fae <q g3 Al M, IH ERd 9us], IRl FAEl B gog) [l st srier |
Tol B @ IMQY AT I U9rgd avel bl UiRkd & & SIe |

3ITST f&=ieh 24—05—2025 BT A BRIER d HIBX AQTeAd Aled SR gafT |

AER | SATEIRT / —
A9 TEATeR Ud BIIBRI SUSIEIhNI,
Iu—dedial ge, f5rerr == (f2ovo) |

§ ISTerd g d8dIeiaR Ud SRIGN SUSIRIaN, Su—dsdle &,
e =, Bomea gew

3N B AR G A1 fA9F 0, Ta WRER, STHER Ivs] e, Iu—dedie g, forer
TT, fearel uayl ard |

ERIE

I AT U T Ga1Id avel, fdhrg Wus ol - yfoarar |

v —wg Yy ufdse =1 aRT|

9 QT H SU—HUSAIBN! (10) Heled ol & Hrerd Jsoidhd |l 2851/2025,
oI 23—05—2025 & ARTH | UTG TXATAST HA: (1) T GolianvoT (=1 vd 9) qe= fafdhes
MBI & BT Y—d&dT HFW-B&D/CMO-CBA/2024/8549, fasid 21—04—2025, (2)
YT UF AMAEH, (3) TUA-UF qIRMEAN <8, (4) Jg RUC, (5) Fur=ran yA-u=, (6) VeI
Rure forad 31 dAa AR g &1 fd9M <d, Mg 9RSR, SIHER Ivs] s, Iu—dsdla Jar],
BRI I U AMeRT H Tol PR A I8 Mg o | URUMGT: AR qog USITARUT IGTER H
JTded B A Awcl AT ool 2 e <aq, gm = F9oel o 9 iy g6 9 88 8, o
AR sifveard 21 39 vy &1 gite gge Ruid @ ot 9 RUI Sir {STelr UsiiaRor o7 gd
TG SIRHRT T 7 U FHO—UF ST QIS 21-04—2025 BT SR FIAT B, SAA D 7|

3 WIARY & 39 AIfcH & Arg¥ 9 groad fear orar g fe shwch gfa oon
s favM &4, UM UEhd 9vsl, WA PR, Su—dsdid gEnl, e wEr o qeg [y
17—09—2017 ST U4 Hcg USIHRUT IMAFIH, 1969 @1 &RT 13(3) & Ui & A=<Hid gardd &
AT AR AT RTaT USiaRvT (G Td Jg) §RT AMeRd H qol B & AQY UIRd
fPd S 1 oR el &7 fvll YR & BIS AMURT B A a8 39 IT&Tod | Al (S¥AER) &
ARTH W Udh "8 B HIaR MU IMURT Sof @xal Aahdl & | MuiRa @fr # smufky 7 m @t
WA H I H AT sAdT AT gl 2 f9em <a, a9 d=aed 9us), o FaE S 9y
fafer Trafaa ifyerRg # ol o) @ <Y Afd UM Uard ave] &l UIRd & fad S |
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37T {1 24—05—2025 BT WX BKIER T HIBR AaTerd Aled ST g3l |
AR | ESRERT / —

I TEATIER Ud BIIBRI GUSIEIBNI,
IU—dgdid @, [t = (fRovo) |

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Ankush Kumar s/o Joginder Pal, r/o Village Kairi, P.O. & Tehsil Shahpur, Distt.
Kangra (H.P.).

2. Smt. Baby d/o Jarmo Ram, r/o Village Dader, P.O. Palhuin, Tehsil & District Chamba
(H.P.) .. Applicants.

Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Shahpur. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Shri Ankush Kumar s/o Joginder Pal, Village Kairi, P.O. & Tehsil Shahpur,
Distt. Kangra (H.P.) and Smt. Baby d/o Jarmo Ram, r/o Village Dader, P.O. Palhuin, Tehsil &
District Chamba (H.P.) has filed an application u/s 16 of Special Marriage Act, 1954 alongwith
declaration in which they have stated that they have solemnized their marriage on 07-12-2024 at
Village Dader, P.O. Palhuin, Tehsil & District Chamba, H.P. as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 05-07-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Ashish Kumar s/o Satish Kumar, r/o V.P.O. Rait, Tehsil Shahpur, Distt. Kangra
(H.P.).

2. Smt. Rati d/o Shashi Raj Kalia, r/o House No. 1620, R. K. Puram, Sect.-5, South West
Delhi .. Applicants.
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Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Rait. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of Special Marriage Act, 1954.

Applicants Shri Ashish Kumar s/o Satish Kumar, r/o V.P.O. Rait, Tehsil Shahpur, Distt.
Kangra (H.P.) and Smt. Rati d/o Shashi Raj Kalia, r/o House No. 1620, R. K. Puram, Sect.-5, South
West Delhi-110 022 has filed an application for registration u/s 16 of Special Marriage Act, 1954
alongwith declaration in which they have stated that they have solemnized their marriage on 26-04-
2021 at Hotel Nardev Marine Corps, Nehrain Road, near IPH Office Amb, District Una, H.P. as per
Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 05-07-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (KARTAR CHAND),
Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Chandan Mehendru s/o Ramesh Chand, r/o V.P.O. Rehlu, Tehsil Shahpur, Distt.
Kangra (H.P.).

2. Smt. Shalza Mahendru d/o Sh. Rakesh Kapil, /o Ward No. 2, House No. 5, Patan
Bazar Nadaun, Tehsil Nadaun, District Hamirpur, H.P. .. Applicants.

Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Rehlu . .Respondents.

Subject.—Application for the Marriage Registration u/s 8 of special Marriage Act, 1996.

Applicants Shri Chandan Mehendru s/o Ramesh Chand, /o V.P.O. Rehlu, Tehsil Shahpur,
Distt. Kangra (H.P.) and Smt. Shalza Mahendru d/o Sh. Rakesh Kapil, r/o Ward No. 2, House No.
5, Patan Bazar Nadaun, Tehsil Nadaun, District Hamirpur, H.P. has filed an application for
registration of their marriage alongwith declaration in which they have stated that they have
solemnized their marriage on 29-11-2008 at VPO Nadaun, Tehsil Nadaun, Distt. Hamirpur, H.P. as
per Hindu rites & customs, but could not register it due to ignorance.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
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writing before this court on or before 07-07-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Sunny Kumar s/o Sh. Jeet Singh, r/o V.P.O. Bhanala, Tehsil Shahpur, Distt.
Kangra (H.P.).

2. Smt. Ganga Garru d/o Sh. Guluk Garru, r/o Village Sonapur, Thana Sonapur, District
Kamrup (Assam) .. Applicants.

Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Bhanala. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of Special Marriage Act, 1954.

Applicants Shri Sunny Kumar s/o Sh. Jeet Singh, /o0 V.P.O. Bhanala, Tehsil Shahpur, Distt.
Kangra (H.P.) and Smt. Ganga Garru d/o Sh. Guluk Garru, r/o Village Sonapur, Thana Sonapur,
District Kamrup (Assam) has filed an application for registration u/s 16 of Special Marriage Act,
1954 alongwith declaration in which they have stated that they have solemnized their marriage on
23-07-2024 at Shiv Shakti Mandir Paddar (Chamunda), District Kangra, H.P. as per Hindu rites &
customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 07-07-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Ankur Tiwari s/o Sh. Daya Shankar Tiwari, /o 198, Shiva Khand, Near Vivek
Vihar, Phase-2, Delhi.



RIST93, fEATael USel, 28 S, 2025 /07 3MNIE, 1947 3215

2. Smt. Akshi Sharma d/o Shri Naresh Kumar Lagwal, r/o VPO Shahpur, Tehsil Shahpur,
District Kangra, H.P. .. Applicants.

Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Shahpur . .Respondents.

Subject.—Application for the Marriage Registration u/s 8 of Special Marriage Act, 1996.

Applicants Shri Ankur Tiwari s/o Sh. Daya Shankar Tiwari, r/o 198, Shiva Khand, Near
Vivek Vihar, Phase-2, Delhi and Smt. Akshi Sharma d/o Shri Naresh Kumar Lagwal, r/o VPO
Shahpur, Tehsil Shahpur, District Kangra, H.P. has filed an application for registration of their
marriage alongwith declaration in which they have stated that they have solemnized their marriage
on 22-11-2024 at VPO Shahpur, Tehsil Shahpur, Distt. Kangra, H.P. as per Hindu rites & Customs,
but could not register it due to some personal & family problems.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 08-07-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(KARTAR CHAND),

Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of
Marriage Officer, Dheera, Distt. Kangra (H.P.)

In case :
Mehar Singh and Krishan Devi
Versus
General Public

Notice of Registration of Marriage under section 16 of Special Marriage Act, 1954.

Application under section 16 of the Special Marriage Act, 1954 for registration of Marriage
an application under section 16 of Special Marriage Act, 1954 has been received by the
undersigned from Shri. Mehar Singh s/o Late Anant Ram, resident of Village Thural Khas, P.O.
Thural, Tehsil Thural, District Kangra, H.P. and Krishna Devi d/o Nanda Ram, r/o Village Buhli
Pakhi, P.O. Bairghata, Tehsil Thural, Distt. Kangra (H.P.) that they have solemnized their marriage
on dated 25-01-1977 at Village Buhli Pakhi, P.O. Bairghat, Tehsil Thural, District Kangra, H.P. as
per Hindu rites and customs and living as husband and wife since then. If there is any objection to
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the registration of this marriage, the objection in person or through counsel to be submitted to this
office on or before 05-07-2025 otherwise the marriage will be registered.

Seal. Sd/-

Marriage Officer-cam-SDM,
Dheera, District Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of
Marriage Officer, Dheera, Distt. Kangra (H.P.)

In Ref. :
Abhilas Rana s/o Onkar Singh and Kirtika d/o Avtar Singh
Versus
General Public

Application under section 16 of Special Marriage Act, 1954 for the registration of Marriage.

An application under section 16 of the Special Marriage Act, 1954 has been received from
Shri Abhilash Rana s/o Sh. Onkar Singh, r/o Panapar Har, P.O. Panapar, Tehsil Dheera, District
Kangra, (H.P.) Pin code-176064 and Kirtika d/o Avtar Singh, r/o #56C, Raipur Khurd, P.O.
Behlana, Chandigarh (U.T.) Pin-160003 on 22-11-2024 at Village Panapar Har, P.O. Panapar,
Tehsil Dheera, District Kangra, H.P., Pin-code-176064. If there is any objecton on this marriage,
the objection in person or through counsel by submitted to this office on or before 15-07-2025
otherwise the marriage will be registered.

Seal. Sd/-

Marriage Officer-cum-SDM,
Dheera, District Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)
In the matter of :

1. Manoj Kumar aged 37 years s/o Sh. Ramesh Kumar, r/o VPO Bhatawan, Sub-Tehsil
Majheen, Distt. Kangra, H.P.

2. Prity Pandey aged 25years d/o Sh. Mohan Chandra Pandey, r/o House No. 45, VPO
Hartola, Teshil & District Ninital Uttarakhand. . .Applicants.

Versus
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General Public .. Respondent.

Subject.—Notice for registration of Marriage under Section 8(4) of H.P. Registration Marriage
Act, 1996.

The above applicant's have filed an application u/s 8(4) of H.P. Registration Marriage Act,
1996, alongwith affidavits and supporting documents in the court of undersigned in which they
have any stated they have solemnized their marriage on 18-04-2024 according to Hindu Rites &
Customs and they are living as husband and wife since then, in the presence of relatives and friends
said same has not been registered in the G.P. Jarudi hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 30-07-2025 at 11.00 A.M. The objection(s) after 30-07-2025 at 11.00 A.M. will
not entertain by this Office and then the marriage will be registred according as per the law
prescribed.

Issued on this day 30th day of May, 2025 under my hand and seal of this office.

Seal. Sad/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

In the Court of Assistant Collector-cum-Naib-Tehsildar, Bharoli, Distt. Kangra (H.P.)

Next Hearing : 21-07-2025.
In the matter of :

Om Parkash s/o Sh. Gurdas, r/o Mohal Bangehar, Mouza Bharoli, Sub-Tehsil Bharoli, Distt.
Kangra, H.P. . .Applicant.

Versus
General Public . .Respondent.
Application of correction of name under section 37(2) of Land Revenue Act, 1954.

Shri. Om Parkash s/o Sh. Gurdas, r/o Mohal Bangehar, Mouza Bharoli, Sub-Tehsil Bharoli,
Distt. Kangra, H.P. has submitted an application under section 37(2) of the Land Revenue Act,
1954 alongwith all supportive documents such as Parivar Nakal, Adhar Card and an affidavit in the
court of undersigned.

Wherein he stated that he belongs to above mentioned address. His name is written as Omi
in the land/revenue record of Mohal Bangehar, Mouza Bharoli, Sub-Tehsil Bharoli, which is
wrong, wheras his original/correct name is Om Parkash. Therefore, he requested to correct his
name as "Om Parkash" instead of Omi in the revenue record of Mohal Bangehar, Mouza Bharoli,
Sub-Tehsil Bharoli as per supportive documents enclosed by him with the application file.
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Therefore, through this proclamation in Gazette/Leading newspaper, the general public is
hereby informed that, if any person having any objection for entry of correction f name of applicant
mentioned above, may submit his/her objection in writing to this court before 21-07-2025. No
objection will be entertained after prescribed period and application will be decided accordingly.

Given under my hand and seal of the Court on dated 16-06-2025.

Seal. Sd/-
Assistant Collector-cum-Naib Tehsildar,
Sub-Tehsil Bharoli, Distt. Kangra (H.P.).

9 IISTold HeId FHEd! fgdig Aol U A9 dgdideR, SU—dgdlel dicdl,

Rt PieT (fRovo)
et <o fober gepe BINECEEKIIE
27 /NTK/2025 RIS 09—09—2025

SATERT HAR g 0 Al M, Al /g diken, | aren, gl diee, el
HiTeT, fRo%o |

S STd

e —xepedr M gowd |

SWIgd Uil 7 39 IQreld H AW oKl Bq WR-Ud HY &M gfohal, URIR Thd,
IMER Ple, AHd SHIE<] 2021—22 HETA HIFhT 39 ™ A ORI & b IHDI M o
BTG H SHTRIel g3 Al X9 S5 8 | 39 galral Gl Sxdrasll H STl GAR gF Al M
=

31d: 3 SIAER & ARIH ¥ AIAMRY &I IR 3edeR gfud fdHar simar 2 f6 s
GAR DI T SHIGIE SB SAIe HAR Y3 Al M &l [hd O aR afe fhil @l dig
AMIRT B A I8 AT AT IHIId NSRBI 3faTed H faid 09—07—2025 T 3THR
JUAT TARTSI &Sl HRAT Fehdll & | BIIOR 7 3 DI IR H YhaRbl HRIATE] A H olg SIHR
A GO IR AR UIRT R A SIRAT | §9@ SURI BIg YARTS 1 GAT SIRATT |

M1 e 16—06—2025 DT R BWIRR T AN dAfed 39 I7aTdd I oINI fhar 3am |

AR | FXATEIRT / —
eI FHrEdl fgarg gl ud 9 dgdieaseR,

SU-dedId dlear, e sirer (Rovo) |
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9 IIETeId WeEldd JaTedl fgdg Aol g A9 dedideR, SU—dedld dice,
St ®ieTeT (fBov0)

SHAY <41 gAT T 2 9 RHE, A Siie, SIPER Hell, SU—dgdid Hiedl, Bl gl

JderR Rerge s9aw, Fardl 1 ®ie, STHER PIe Udlss!, dedld RYR, [Tar SiRTer, f2ovo |

CEik|
3 ST
a9 —U1AT—u5 SR gRT (13)3 57 T J&g USITHROT STeaH, 19609,

ST AT B AR B f&Tad H Su—Hvsd JHRI, (A10) Sarel, RTer HiTeT,
fRo"o & U= W1 SDI/Reader-914, dated 02-06-2025 §RT THAUN <dl Y= wWifftg it a4 g,
A Siel, THER WTell, IU—dqedldl dice], B Uil gaaR Rews saaw, farft a @ie,
SIPER BIC UelBs!, Tedid RYR, STl BRTST, fZovo &1 o= il U4 d=rad drell H ol HRe
IR URIT—UF UG g © | S URM-UF # "ol Swidel RUic UM yErdd Wiell, gRar
The I AR BIIS 9 AR A ORI © 6 IFB! o4 Y 05—12—1950 & Siifds U™
A el & Rare # &of 7 8| 9 &< fosan o 7|

3 3 WY W HIHERY] Sl bl goTRAT $edeR Gfad fhar mar & & o= fafy
I gAiId Aol & RPbre d gof o R IfT FA B BIg SR /TR 8T df I8 IfTeid= AT
qehTeTad JTaTerd ISR faHdid 09—07—2025 I 3THR JUAT VaRIST ol Pxal Idhdl ¢ |
BINR 7 3 &1 IR H UdhdRb] HRIATE! AT H ollg SITBR oA T 61 HR IR ATee IR
PR ST ST |

3TST feTdh 16—06—2025 PT TAR RN T HIeX Aled o9 3relold A O fhar wam|

AER | FATEIRT / —
eI FHrEdl fgarg Joff ug 9re aediaeR,
SU—dgsirel dled, e wimer (Rovo) |

g 3T WeId GHTsdl fgdig Siof, dedial gfvsal, forar sirsT (fRo Jo)
& w0 : 42 /C /NT /2025 TR ueft : 17—07—2025

RIfgd R0 gF HRAR [8, Fardl 78 iU SwRell, STher R, dedia giosyl, e
FireT (f20 Wo) |

SIMH oTd

AT JHEAT——TH GO |
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greff e oM gF HRAR e, ARl #ee oy SwRern, SeER gRAl, dedd give,
STt BTl (f2ov0) = wd IuReId 8IdR UrRAT—Ua M §ORI KA fhal € & uedr g feu
@ IORG Heldl U IuRell, SThER YR, Tl Gvsdl & e # el 4 ureil &1 A
AT &of B AT & (D MR Prs, AT Hell & YA 9 IRIAR IR Adhal H SAD]
M AT IO TS B, S SHBT FEl A 2| QI S—IAST AW B S b BRI Ui B
feawmdl &1 AWET HRAT TS &7 2| 31 Ui &7 Mg 7 6 SWRiaaaftta wetd & ora Jifierd
H SHPBT A JAfed 07T UM Afed o fhar S |

31 FAAIRYT Bl GAdIs B IR $¥ABR G A GG g1 Gfad fHar mar & o
3 M e @ A H Rl UER &1 IOR/UARS B af 98 Qe 17-07—2025 @
IATATH I ThIAdT U BIBY JOAT TARIST ol dRA] Fhdl ©| SHd SR dls 9T
IR/ UARTST SR o <1 81 aor uefl Rifed Rrom g3 eraRr (s, Fari qera feu Suxe,
SIBER YR, Tediial o, fTar wiTsl (;2090) &1 A IS UcaR gl f&U & RoRd HElel
fou SuRe & woa Siferd # AT O IUAM ARA TS B B IR UIRT R & SIRiT |

3171 f&ie 13—06—2025 BT WX EXIER T HIER AaTeld A SR §aAT |

AER | FATEIRT / —
Fergd |ATEdl, fgdia siof,
dedier gfvsai, ftem swiret (fRo bo) |

9 JITTAd I8P FHTSd! JoH A Ud HRIGN! CUSIUPN, Tedid SR,
fStem wirsT (fRovo)

Tano Devi d/o Himatta Ram, r/o Village Ghiana Khurd, P.O. Jheol, Tehsil Dharamshala,
District Kangra, H.P.

1. The General Public
2. Commissioner-cum-Registrar Births and Deaths MCD, Dharamshala.

AT — o T—u5 SR GRT 13(3) fRATEe Ucer usiiaxor e, 1969.

Tano Devi d/o Himatta Ram, r/o Village Ghiana Khurd, P.O. Jheol, Tehsil Dharamshala,
District Kangra, H.P. 39 3reTard § urfHr-ua afed HbEHAT TN frar & 5 SO /ITPT self
Tano Devi d/o Himmatta Ram & o1 /¥qcg fald 15—-04—1964 I BT & U] THOWIOSIO
gHLITET / TTH UARIT 3 ST/ 9g Uoiidd 9 2 | 3 9 Uoiigd [hd O & AR &l IR |
39 AICH & §RT AR SIFAl &l JoI FrId Gl & giad fear Siran © fd afe fedr
Bl A1 IWIFd Tano Devi & S /Hg Usiiapd fhd S R PIs IoR /TRISl 81 Al 98 AN
JreTerd H fadid 06—07—2025 BT ATATH AT IHIATT BIOR BIBR UAT TARTST U R bl ©
3T JATd® TUT—ux ST /qg [y usiieqpd B S IR feer uiikd &R 3y SR |

ST fRAIdh 20—06—2025 BT AR R T HIER 3rETerd gIRT SIRT T war |

AER | FXRIRT / —
PIRIBRT TUSIIIBNI,
gHeITe, Tl st (fRowo) |
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9 3T BRIGN] SUSIBRI, SU—dedlel ISl hl dIielly,
fStem wirsT (fRovo)

ARRG TRNT : 17—06—2025

AT <Al P A% M, FEaril T 1)1, SU-—dgdid IS B arerd, [T wiRreT, 2o "o
. afear |

M ST . gfarar |

g ——urefAr—uz Sk 9 13(3) fedTee Ueer ST Uad Jcg USiiaRol AR, 1969,

RFMT <dl GAl 416 XM, Fariy Mg )41, Su—dsdiel RIS $1 drerd, [S7elm wirer, 8o ¥o
T URAT—UF W PR 8¢ e fHar § P IFbT ST usiiaRer faAie 05—05—1979 Bl @
RAT I AT RAL, Iu—dgdlel ISl B ared, e sRreT (fBo Wo) H g o, R ST
IRAR A Gargd Rere kAT § G671 dxal AT o1, ¥ 98 3@ M varad =Rl &
R#re # a5l Hrar arEd 2 |

3d: 39 S¥ABR & ARIH W WaWHRU b gfad fear oiar 2 6 afe fedr afed o
Iad UIfaT & O TONRIT ol BYd IR bl SolR /UARISl 8 dl 98 3TATeldd IT debleldH
f3Fi® 17—07—2025 B UTA: 10.00 IO 3METeTd Bl H SURYT BB AUAT YRSl U HR Al &
TAT Plg YaRTST UL 9 BN &I IR H I UIAT BT T USIRT T U=A-d R4 & Reprs 4
Tl B IR MY IRT HR Iy e |

31TST &I 21—06—2025 DI WX FLXIER g HIBR 37aTeld A ST §aTT |

AR | FEIRT / —
PRIBN] TUSTIEHT,

TSI T arerrd, Rt et (fRovo) |

9 ICTId HRIBGN TUSTUHNI, SU—dsulel XISl bl dIald,
e sl (fRowo)

A AR T JF Wl FART T Fhdrel W, SIheR dredl, Su—dsdrd TGl 6l
drefrs, fSter sirst, fRo do

A <) TS
CRIk
JH ST

TIRI—U3 SR URT 38 f2HdTere Uaer Y—Ioia JAfAfFTH, 1954 & =TI M GO B a7 |

7S] |AR M GF Wal, FaRil T gdhars] W, SThER drsY, SU—dsdilel RISl Bl
drerrd, fTem @imsr, f2o o 7§90 <RTed ¥ ue WRN-UE WA a4 ge faed fear § f
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SABT T GAd RBTS, MR B, oot THV-U31 § FHl] HAR TAT & Sl ST Fal M
2 Ifthe IO WETe 91! # WAe YW ol § Silfd Hgd et 9§ Ted 81 AT 2|

3 39 S¥ABR & ARIH A WaWHRU B gfaa fHar oiar 2 6 afe fa aafed o
SFT A ORI IR Plg SoR /YRS 8 Ol I8 ATl AT goblelad Qi 17—07—2025 Bl
Tc: 10.00 IO f&Teld B H IURLIT BIHR fUAT YRTST U PR Febell & TAT Pls YavTol U 7
B &I GRA H Uil &1 A o Reprs 7gTel arsl § #4e] M Bl o) Hele M IUAH HAI]

FAR IAT Tol BT IR MR IR PR T SN |
ST fedTh 21—06—2025 BT A HIER 9 BXER Afed SN fbar 1 |
AR | FXRIRT / —

PIIBNI TUSTRIBII,
IY—agIed ST BT drerd, [ SiRreT (R0 1o) |

g IMSTAT PRIDRI TUSIEBRI T&T, Tewel <&, forer wiTsr ([Rovo)

fFEen st gl RRM AT, T BEdl BRI, SThER 9], dsdldl as’l, el e

(fRomo) |
T
31T ST
TRART SR gRT 13(3) 50 Y vd gy arfaifraH, 19ee.
ife|

urfefr e M gl JeE A1, T HHAT DIEE, SHER q91, g QEsl, fotel
FHATST BT Uil 3H UHIR, IR Aeldl 9@, dedld o8y o 3 o fafy Sife fais
29—-06—1953 B, @ USHRYI Bq SMEERIER] Bl J&Tad H Aded fBar & Silfd o FARM & |
BT HIGT BT AT M TR 2 | e Sad uilr @ o= faf @ g9 e IR Bl @ o
JMYRT IT TARTST & o I8 Ybrad & fafr & 30 fod & fav 8199 SoR / TaRiel g arerar fordd)
qifSd & ARIH SRR B eTad § Tof HRdl Adhdl o | fbdl mulky & 7 89 & Refa
# yrfefar & ureAr b WeR fear SR |

AER | FEIRT / —
PRIPN] TUSTIETHNI,
<&, Rretr wirsT (fRovo) |

9 3T HRIBRT IUSIRAGRT I, Tedrad <awT, Rrar wirer (Rovo)

HAN AR GAT G XM, M Bele, SHER UMY, TEdIe qexl, [Tl dirsT (f2ovo) |

ERIE
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3 STl

REITR SR GRT 13(3) 51 Y vd 9y arfaif+rs, 1966.
Arfes

gl HAw HARI gA G M, A Hed, SIHER UMY, TEdd Qexl, [oTell HivTsl
BT Uil Y8uTd {8, aril A8 Ac SARI, R1 9ofl, dediie UmR, RSTer ST =1 oo o1
fafer Siifp famis 30—06—1973 B, & USIHRUI B MR Bl 3TaTeld H ATdad a1 & Sl
SR HHIT € | 39T AT BT A Aifas <dl ® 1 afe Saa arfein @ o fAfY B aof B aR
fooelY @1 Y emufl A1 TARIST B A 98 UHreE @ faf | 30 T @ iR 81ue SoR /TR
W el fhdl aifod & Ardd I AR B faTad H ol $HRal ohdl o | fHr Ry &
9 B8 @1 Reyfa # uridian &1 ureier &1 WieR fhar SR |

SR | FRIRT / —
PIRIBN] TUSIERN,

qexT, e wivreT (fRowo) |

g QT HRUDRI ITSHAGNI <&, Tedidd <&, fSten direr (fRovo)

9 HbEA -
Rfd=s Rig g3 gell I, ardl 79 g STHER Teldl, Tedid Qexl, el diTsT (f20vo) |

ERIR

STH ST dAT

TR R GRT 13(3) 5T fafYy va g s1fef==, 1966.

qifed

urefl fa=s R g3 aell M, 9l a9 SThER Telc], dedldl Qevl, fSTell BRTST =1 U
o fafr Sifd {316 16—01—1977 &, & USHHRYT B ALTSHIEN! B ATl H 3fda fHar g
Shfs SR THRIT ® | §9d! JIAT BT A1 W@ odt § | e Sad weff &1 o= fOfr @1 g e
IR B0 &1 A1 mulRy a1 TRt B @ 98 B &l [Af I 30 o @ HiaR e1uH SO/ TR
TG SreqdT Tl aifod & ArTH W SMNERNT BT ITaTeld § gl dral ddhal & | e iy &
T 89 @ Rafd & urefl &1 =1 & WeR fhar SR |

HIEY | FXeIRd / —
HRIBNI TUSIEIDNI,
<ewl, e sirer (RRovo) |

9 ITSTAId BRIBNT GUSIEBRI TExT, dedidd «axT, e &irsT (fRowo)

§ YHeAT
TRERV (48 g3 U IM, 9T a8 IURE, SIHER SR, A8l QExl, ToTal HiTe
(f2od0) |
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T

3 STTelT
REITE SR GRT 13(3) 4 Y vd 7y arfaif+ras, 196e6.
Tifes

grefl TREReT R YA W IH, dRN T 9o SURGl, S[BER OR, dedldl Qexl, foTefl
PITST F AU YA HAN FAR B o A Sifd 316 19-06—1990 &, & USIBROT BY
JUERIER] I AGTeAd H 3fded [hAT & Sl O FHIT © | WAlol BAR DI AT BT M
AAEA <4l 2| AT AN HAR YF IRERV (48 B o AT B g6l dd aR [l a1 )
JMIRT JT TARTST & Al 98 Uhrd ! [Afr 4 30 fad & WiaR o1 SoR / UaRieT a3 arerar fosdy
qifeT & AT ¥ BN Bl JA&Td H &l RAl AhaTl ¢ | fBAT oy & 7 89 &1 Reyfa
H yrefi @ Ui BT WieR fHar SR |

AIER | TR / —
PRGN TUSTRIBN],
<&, Rt wirsT (fRovo) |

9 IETAT HRIDRI JUSIHBNT <&, Tediel qavl, forerm wiTer (fRovo)
9 qHEAT

P FAR YT HoR IUAM ARI w5, dRA G SIc A6, SIHER aRIvs], dedld 98wl
rer wirer (fRovo) |

4
SIEAVERI

TR SR GRT 13(3) ST Al vd 5 s1fei==s, 1966.
Aifes

il FT FAR YF TR IUAM ART T, A1 I S RS, S[HER IAEUE], dENrd
e, foer @irer, fRodo 7 oo o fafY Sifd fRFi® 07—01—1954 ®, & USfieRUT B
TSR] BT AT H 3G [HAT 2 Slifh SN FHIT 2 | Uil $0 HAR HI AT BT A4
e <4 21 afe Sad urft @ o fafdr @1 g oA IR et @1 ft smufy @1 goRt @ ar
I8 UHEE 1 AT F 30 o & fiaR U9 IoR / TaRISl W IeqaT fhsl aifsd & Aray 3|
STITERATER] @ 3TeTaid # <ol deal Adhal = | fhedl amufty & =1 89 & Rerfq # ureff @ urefAr
P WHR fHar SR |

I8} | TR / —
HRIBNI TUSIDBNI,
<ex, fretr wivrer (fRovo) |
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9 3T HErId FArEdr ued #ofl, dediar BasyR, foTe sireT (fRovo)

ST faett <dt g2l ig IM, Fari Ta Ric 991e, dedial BasyR, ot &ireT (fRovo)
Tl |

JME STar RIS |

TII—UF SR GRT 13(3) ST T Jg USIHRUT STIH, 1969 & A=A U9 AT AAIS
RIgTel & o9 TolldroT YOReN &R daN |

ST faett <dt g2 g vM, Farf Ta Ric 991e, dedial BasyR, ot &ireT (fRovo)
J ST BON | Qb URA—UF 19 U Yedd e RN & ST Ud g UoiiaRol AT,
1969 B URT 13(3) & Tad U S A IS B IR [OIRT © | YT 9 e far 2 &
AP ST &1 01—01—1956 DT T3 AT R I UaTId A48 AT & o1 Ud g TR

H o Al FRAMER 999 R Siiga T8l $Rarg g 2 | sy 3d UM UErd A e
Bl S GONIARUT B B 3R faT WY |

31d: IR Bl §9 3IASR & Aedgd 9 giua fear omar 7 & afe foedt aafaq &
iR &1 o1 fAfSr GoiieRor B aRT BIs SoR d TdRTST &1 al dg fe-id 15—07—2025 BT UIa:
10.00 IS IMATATH T TbhIAdT BIOR BB IMUYAT SR T TaRTS foTRad 9 H U BN | =T

g & ST USiidhd R dIRT STee UIRd &R U SR | §9@ SURI By Wl SR 9 YaRTol
PIfdel FHRIT F BT

o1 fedid 12—06—2025 BT BN BEER T AN 3STold I SN fhar T |

AR | FXATEIRT / —
AEIS FHTEdT werd Srofl,
T By, el HIRTeT (f2090) |

9 3T 3 T IIGR, PRIBRI TUSIOGRI, ST, far wirsT (fRovo)

fhed GehedT : GO ARRI Ul : 08—07—2025

S M YA 0 A, Fardl Ta gs, e g, dgdid U yR, R BiTeT
(fRowo) |

ERIk

SITH STdT

UiAT—UF dRRI GO Ioid Afierg H Uil &1 7/ §o%d dRa J1-T M YF S0 qar
g3 &1 g8l & qoiiy &g M GF &1 <arer g3 s g8l gol R aR |

g XM Y & A, Maril e g, STeER A, dedid e yR, STl BT
(f2o90) 7 STeTad &Sl H URAT-UF ORI & & 9% Aeld B8R, dg9ldl Sof- el H Y—aril 8 ao
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RIS AfierRg @ urefl &1 9/ AR /9 g 7 A 93 4 g8T &l © idie urel a1 e A
S I gF $f A g s geT 2| foReT 39 3R ke o XM gF S A g3 s gar
e S |

31d: FAEIRYT Bl $9 S8R & ArId 9 giod fhar Srar & 6 afe fedr afdd o1 9
IR H Py SoR /YGRSl B A g8 fais 08—07—2025 Pl Jag 10.00 dol 390 ARSI H
IATATH AT IhTAdd BIOR 3THR (0 ok /ARG U HR Ahdl © AT Ua—u= H
TR Sfaa amawr Ra & 3T STgT |

3ITST fa=ids 27—05—2025 BT A BEIER G AR §RT 3T&TAd I NI §aTl |

AER | FXRIRT / —
HRIBRT TUSIEIBNI,
o, Rterr it (Rovo) |

9 3I<Terd A9 dedleicR Ud SRIGN JUsSIdR, dedia giosdi,
St wivTeT (fRov0)

< 50 : 15 /B/NT /2025 arr ueft : 10—07—2025

TSl (f2oYo) |

ERIR

SATH ST1dT

SAM JHEA——SIR GRT 13(3) STH Ud F dolloRr Affm, 1969 & e o fafr @
GSITdRT SR TN |

RSrar ®ireT (fRovo) o W@ IuRYA Bax U939 WRAd a1 § & I|er o faTi®
06—12—1954 BT 83T & UR=g Tl & IM dardd UIgs! & Afekd § Iqa] o4 fIfdr gof =781
g% ¢ el UM dara WEel & e # g9 fhar S o 7 |

31d: FAAIRYT BT YAalg o dolRAT $IA8R g J&II JA&1 §RT Jod fbar omar & &
39 I H fhel YBR BT SR /TARIS & df 98 faAid 10—07—2025 Bl 3TIdT d dhlaid
UTT BIHR 3O TARTST Gl Al Whdl & | S IURI DIg W IoR /YAl SN FARIT 9 BT
qon fdmar I gE s geR YW, ARl WA SOIR, SEER A @ o fafy (He
06—12—1954 SRR ERT 13(3) TTH Ud Y USHHRYT A, 1969 & dsd UM Uardd Uigsl &
e H Tol BRA B QY UIRT R & SR |

31TST &I 09—06—2025 DT WX FWIER g HIBR IaTeld A ST §aTT |

AER | FRIRT / —
IId dedleleR Ud HRIGRT SUSIUDNI,

dedile givsal, rar s (fRovo) |
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9 3ISTerd A9 dedleieR Ud SRIGN JUsSIadRI, dedia s,
St wivTeT (fRov0)

& 50 : 16 /B/NT /2025 o ueft : 10—07—2025

(fRowo) |

ERIR

SATH ST1dT

IAT JHEAT——OR &RT 13(3) ST Td HG USIHRUT AR, 1969 & T&d o [l &l
GSTTdRT SR TN |

FHiTel (fRodo) 7 ¥ IuRerd glax UrRi-—ud Udd f&har & f& S o= fasid 14—05—1956
BT I & R AN W UM A FAerert & diferm # Iwad o fafY < T g8 ®
raeT U vemad Teiferat & el H ool fhar S ifart g

31d: FAAIRYT BT YAalg o dolRAT $A8R g &I JA&I §RT Jod fbar omar & &
39 T H fhel bR BT SR /TARIS & dl 98 faAid 10—07—2025 DI SATAdT T dhleid
U9 BIBR IMUAT TARTS Gol HRdT Fhdl © | SHD SR Dls ¥ SoR / TaARIST O FHRIT F 81T
AT Wbl qdl PAT &N g=ud, Faril g qHEd, e FAarfordl o 5w fdfY fasird 14—05—1956
SN GRT 13(3) 979 Ud & USHHRUT AR, 1969 & Ted UM Uardd Fslierdl & Aferd
T B B IAMRY UIRT HR e SR |

31T feie 09-06—2025 BT WX BXIER T HIER JHaTeld H ORI §aAT |

AER | FXATRIRT / —
I TEdTeIeR Ud BBl GUSTEhNI,
qgdrel gfved, frer wimer (f2ovo) |

9 I[GTed A9 d8dIeiaR U4 SRIGRN JUSIEdRI, dedia giosdl,
e it (fRovo)

& 0 : 17 /B/NT /2025 arRrg Ul : 10—07—2025

WRAF FIR g3+ dex Rig, Fard g 9 SR g, aadia givea, e s
(fRowo) |

ERIE

SATH ST-d

IAT JHEAT——OR GRT 13(3) STH Td Hcg TSRyl IfAfTH, 1969 & d8d o il &1
TSIl B d |
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urefl WA HAR gF &N dex g, AR Ma 9 STeER goleN], dedia givsal, e
FHiTer (fZovo) 7 ¥ SURd Blax UrRA-v= Ud fhar 2 6 9@ o f3Aid 04—03—1973
BN I & WG Tl o TH Add Telferdl & Afiekd § SHI o fafd a5 781 88 ©
Rt a9 dard Terferdi & e ¥ gof far S e 7 |

31 FAARIRYT Bl YIalg oG doiRAT S8R g &I FA&1 gRT Jod fbar frar & &
39 I H fhel YR BT SOk /TARIS 8 ol 98 fadid 10—07—2025 DI IATlds g dhleid
9T BIhR 3MUAT TARTST Gol HRdl Fhal & | SHd SR Dls ¥ SR/ TARS SR FHIT T 81T
TN WRAE HAR GF # dex Rig, Farh Ma 9 SteeR aarest o o= fafY faie 04—03—1973
SR URT 13(3) ST Ud Jg UolIdRoT SIIH, 1969 & d8d UM Uardgd -glerdl & fved H
TSl PR B IR IRT HR o SR |

3171 faie 09—06—2025 BT WX EXIER T HIER AaTeld A SIRI §aAT |

AER | FRIRT / —
TI9 dedleleR Ud HRIGRT SUSIUDNI,

devTa gfvedt, forear wiTer (fRovo) |

9 3T A9 d8dleieR Ud SRIGN JUSIUdRI, dedia giosdl,
St @ivrer (fRowo)

& w0 : 18 /B/NT /2025 ARG U : 10—07—2025

e <@ g s 9 REE, il e Tdd], STeER glreR, dgdid givear, [
BITST (fBovo) |

ERIE

S oTd

ITAF GPHEAT——OR TRT 13(3) 4 Td G UoldRoT A, 1969 & ded o\ fafd &7
GOl B d |

e e <@ g s " R¥E, AR W Tdc], SIEER gareN, dedid givsaT,
fSrer ®ireT (fRovo) o @ IuRYd Bax URM-U3 WA a1 & & I|qer o faTis
28—04—1976 B B3N & UR=] ol H UM UAdd fUgS! & 3o H IFd! o i ol 181
g% ¢ fords! M ard fUgs! & ifer 3 gof fBar S aiffard 2

31 AIATERYT BT GAdls g JolRAT $eABR g F&iI JAral gRI G fbar oren & &
39 I H fhel YR BT SR /TARIS & df 98 faAid 10—07—2025 HI 3TIds d dhlaid
U3 BIHR AT TARTST Gol HRdl Fdhdl & | SHD SR DIy Ml SoR /YAl o FAIT 9 81
qqr oM <dl g s 9 R§E, Ml Ta Tdic], SeER gdesl & oW [OfY e s
28—04—1976 SIX €RT 13(3) S Ud Fg USIhRUT IfAFTIH, 1969 & T&d UM Uard fUssl &
AR H GOl B & MY IIRT PR & SR |
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3ToT faih 09—06—2025 I HX BXIIER d HIER 37aTeid W ST g3 |

AER | FATRIRT / —
I TEdTeR Ud BBl GUSTIEhNI,
dediel gved, frer wimer (f2ovo) |

9 ST 9ed |HEdl fgdr Sofl, aedier Som, fSterm swimer (fRovo)
SR gt faorer, fandt Tia g STeER a5, desid dorr, Rt dimst ([Rovo) |

ERIR

M ST R YA ST WI

v —umef—ua SR gRT 13(3) 574 Td &g USHHRYT SEFTIH, 1969 & If=ld Hg /5T
GSTIRUT 1R |

gl g faorer, farft Mg 9 SreER so, dEdid done, e wireT (fRowo) A
TP AAGT—UF HI YUA—UF $H IR & AT YoIRT & b IAP! IS AT b1 oA QAP
16—08—2005 I TR UaATId IoT=1T UURIST H B3AT AT | Sl AR 9add & Reprs H usiigd

e

3d: 39 STABR §RT WIARIRY SiHar 9 Baeg Aafedal & gfad fear iar & f6 Sad
TSR & Gol B aR el W Safad o7 $1g WY muiy &1 af a8 fadid 24—07—2025 a1 399
Ud ST & FHET ST AT dadhleidd SURIT SR 37U+l 3MMURT Tof B Ahdl & | $HD
eaTq Py W YARTSl Blidel FAA 1 B8R AT fMAe—93 R FEgaR $RAE! Mmd 4

SIEREnal

3ITST Tl 04—06—2025 I AX BXAER d HIER JAQTeld T SINT 3T |

AR | BAEIRT / —
TG AR fgaa o,
qgiTel S, Rterm sirsT (fRovo) |

g AT BIRIGRI SUSIOHRY, 4871, dedilel aavl, T wivreT (fRovo)

g JPpeHT
G FAR TA SR IH, IR FEIE, STHER g deid g, e wirsT (fRovo) |

ERIE

STH ST dAT
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TRERA R 9RT 13(3) ST Td qg fafer srfafas, 19ee6.

grfeiT gaer AR GAT ST XM, IR |AIe, SIBER 9 dgdid Qewl, e direr (fBovo)
B Ul JNidpR Rig g3 o+l I, il 9AIe, SIHeR g dedid Qexl, fSter wiver (fRovo) =
o oI faf S 07—07—1971 B, & USMaRoT TG SREwEr! &I I[aTald ¥ e fHar &
S SR ARG & | WA @ AT @1 A Gell <dl 2 | afe 9 wiir @ o fafr a1 |
P IR B B A AMURT A TR B Al 98 UBRE Bl [ § 30 faT @ AR et
SO / TARTST ¥ 1qdT fhsdl aifsd & Areud | IMEEeR] & ITaTad ¥ &of ®Rdl Adhdl ¢ |
foredY oMUy /TRt & 7 B @ Rerfa & wifehar @ uref=r &1 WieR foar e |

AR | FXRIRT / —
PRIBRT TUSIEIHNI,

QENT, dedTel e, Rt sireT (fRovo) |

g ST HRIGRI TUSIRIBRY, I&vT, T <&, RSter sirsr (fRovo)

g e :

Bl YA SHTRINT g, Tig Raere), STheR ararel, dedldd qexl, [rar wireT (fBovo) |
I
3 ST

TR SR 9RT 13(3) ST gd g fafer s+, 19ee.

g werar gl ST 9w, Ma REA, SIEeR aRarel, dgdid Qusl, Tl Sl
(fBovo) BT USHl RSIel {AR Y3 <4 RS, aiRil g Polgs, SIHER d dediid SISridl, el
FHITST (fBo90) =1 U+l ST ffr SAIfd 16—04—1980 B, & USIBRYT TG SEBHIENT BT faTaAd H
amaed fhar § Sife OR \ARE & | 39! A1 &1 A1 gaer FaN & | afe Iad uiliar &l
ST fafr BT g5 B IR Bl @ A Uiy A1 TaRTST 81 dr 98 Ueree @ fafdr | 30 fod &
HIAR 319 SO/ TaRTol ¥ad 31erdT il aifsd & Ay | SRR &l 3alad H To &xal
AedT & | fod emafy & 9 89 @ Rerfa & wrfehar @ urei=n &1 < ierR fear e |

AER | SATEIRT / —
PRIBN] TUSIETHNT,
ENI, I8 <8N, Rtar sirsT (Rovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Yash Tyagi s/o Shri Brijesh Tyagi, r/o Flat No. 760, Tower-M15, Alwar Bypass
Road, Ashiana Aangan, Bhiwadi, Rajsthan-301 019.
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2. Smt. Apurva Sen d/o Sh. Paras Ram, r/o Village & P.O. Lohara, Tehsil Balh, District
Mandi, H.P.

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Yash Tyagi s/o Shri Brijesh Tyagi, r/o Flat No. 760, Tower-M15, Alwar Bypass Road,
Ashiana Aangan, Bhiwadi, Rajshthan-301019 and Smt. Apurva Sen d/o Sh. Paras Ram, r/o Village
& P.O. Lohara, Tehsil Balh, District Mandi, H.P. have filed an application under section 15 of
Special Marriage Act, 1954 that they have solemnized their marriage on 21-04-2025 according to
Hindu rites and customs at Hotel Tamarind Tree, Ludhaana Road, Kharar, Punjab and they are
living together as husband and wife since then. Hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 15-07-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 16-06-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Khima Ram s/o Sh. Bangali Ram, r/o Village & P.O. Kummi, Tehsil Balh, District
Mandi, H.P.

2. Smt. Roop Dei d/o Late Sh. Ram Dass, r/o Village & P.O. Mahadev, Tehsil
Sundernagar, District Mandi, H.P.
Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Khima Ram s/o Sh. Bangali Ram, r/o Village & P.O. Kummi, Tehsil Balh, District
Mandi, H.P. and Smt. Roop Dei d/o Late Sh. Ram Dass, r/o Village & P.O. Mahadev, Tehsil
Sundernagar, District Mandi, H.P. have filed an application under section 15 of Special Marriage
Act, 1954 that they have solemnized their marriage on 09-08-1992 according to Hindu rites and
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customs at Home town/Village & P.O. Kummi, Tehsil Balh, District Mandi, H.P. and they are
living together as husband and wife since then. Hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 15-07-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 16-06-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi, H. P.

In the matter of :—

1. Sh. Bhupender Kumar s/o Sh. Hari Singh, r/o Village Banadhar (Shihl) (504) Tehsil
Thunag, District Mandi, H.P.

2. Smt. Kusum d/o Sh. Nime Ram, Village Tihri (Kundakh), P.O. Kataula, Tehsil Sadar,
District Mandi, H.P. .. Applicants.

Versus

General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Bhupender Kumar s/o Sh. Hari Singh, r/o Village Banadhar (Shihl) (504) Tehsil
Thunag, District Mandi, H.P.

and Smt. Kusum d/o Sh. Nime Ram, Village Tihri (Kundakh), P.O. Kataula, Tehsil Sadar, District
Mandi, H.P. at present wife of [Sh. Bhupender Kumar s/o Sh. Hari Singh, r/o Village Banadhar
(Shihl) Tehsil Thunag, District Mandi, H.P.] have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 02-06-2025 according to Hindu rites and customs at Tarna Temple Mandi, Distt.
Mandi and they are living together as husband and wife since then. Hence, their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 01-07-2025 after that no objection will be entertained and marriage will be
registered.
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Issued today on 2nd day of June, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :—

1. Sh. Tek Singh s/o Sh. Hem Dass, r/o Village Sanardh, P.O. Talyahar, Tehsil Sadar,
Distt. Mandi (H.P.).

2. Smt. Leela Devi d/o Sh. Saran Dass, r/o V. P.O. Shikawari, Tehsil Thunag, District
Mandi, H.P. .. Applicants.
Versus

General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Tek Singh s/o Sh. Hem Dass, r/o Village Sanardh, P.O. Talyahar, Tehsil Sadar, Distt.
Mandi (H.P.) and Smt. Leela Devi d/o Sh. Saran Dass, r/o V. P.O. Shikawari, Tehsil Thunag,
District Mandi, H.P. at present wife of (Sh. Tek Singh s/o Sh. Hem Dass, r/o Village Sanardh, P.O.
Talyahar, Tehsil Sadar, Distt. Mandi, H.P.) have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 21-10-1999 according to Hindu rites and customs at their respective houses,
District Mandi and they are living together as husband and wife since then. Hence, their marriage
may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 03-07-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 4th day of June, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H.P.)

In the matter of :—

1. Sh. Chander Prakash s/o Sh. Har Dev, r/o H. No. 148/8, Ravi Nagar Mandi, P.O.
Mandi, Tehsil Sadar, Distt. Mandi (H.P.).
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2. Smt. Pooja Devi d/o Sh. Ramesh, r/o Village Dhalpur near Post Office Dhalpur, P.O.
Kullu, Tehsil & District Kullu, H.P.

Versus
General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Chander Prakash s/o Sh. Har Dev, r/o H. No. 148/8, Ravi Nagar Mandi, P.O. Mandi,
Tehsil Sadar, Distt. Mandi (H.P.) and Smt. Pooja Devi d/o Sh. Ramesh, r/o Village Dhalpur near
Post Office Dhalpur, P.O. Kullu, Tehsil & District Kullu, H.P. at present wife of (Sh. Chander
Prakash s/o Sh. Har Dev, r/o H. No. 148/8, Ravi Nagar Mandi, P.O. Mandi, Tehsil Sadar, Distt.
Mandi, H.P.) have filed an application alongwith affidavits in the court of undersigned under
section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on 03-04-2025
according to Hindu rites and customs at Hotel Deep Palace, Mangwain Mandi Town, Tehsil Sadar,
District Mandi their respective houses, District Mandi and they are living together as husband and
wife since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 04-07-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 5th day of June, 2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi, (H. P.)

In the matter of :—

1. Sh. Ashok Kumar Sharma s/o Late Sh. Ghanshyam Sharma, H. No. 299/7, Upper
Samkhetar, Mandi Town, Tehsil Sadar, Distt. Mandi (H.P.).

2. Smt. Poonam d/o Sh. Shubh Ram, r/o House No. 359, Auchandi, Bhawana, North

West Delhi .. Applicants.

Versus

General Public



RIST93, fEATael USel, 28 S, 2025 /07 3MNIE, 1947 3235

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Ashok Kumar Sharma s/o Late Sh. Ghanshyam Sharma, H. No. 299/7, Upper
Samkhetar, Mandi Town, Tehsil Sadar, Distt. Mandi (H.P.) and Smt. Poonam d/o Sh. Shubh Ram,
r/o House No0.359, Auchandi, Bhawana, North West Delhi at present wife of (Sh. Ashok Kumar
Sharma s/o Late Sh. Ghanshyam Sharma, H. No. 299/7, Upper Samkhetar, Mandi Town, Tehsil
Sadar, Distt. Mandi, H.P.) have filed an application alongwith affidavits in the court of undersigned
under section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on
03-06-2021 according to Hindu rites and customs at Hotel Deep Palace, Mangwain Mandi Town,
Tehsil Sadar, District Mandi their respective houses, District Mandi and they are living together as
husband and wife since then. Hence, their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 08-07-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 9th day of June, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :—

1. Sh. Ketan Sharma s/o Sh. Nand Lal, Village Upper Pandoh, P.O. Pandoh, Tehsil
Sadar, Distt. Mandi (H.P.).

2. Smt. Isha Sharma d/o Smt. Suman Sharma, V.P.O. Nagwain, Tehsil Aut, District
Mandi, H.P. .. Applicants.

Versus
General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Ketan Sharma s/o Sh. Nand Lal, Village Upper Pandoh, P.O. Pandoh, Tehsil Sadar,
Distt. Mandi (H.P.) and Smt. Isha Sharma d/o Smt. Suman Sharma, V.P.O. Nagwain, Tehsil Aut,
District Mandi, H.P. at present wife of (Sh. Ketan Sharma s/o Sh. Nand Lal, Village Upper Pandoh,
P.O. Pandoh, Tehsil Sadar, Distt. Mandi, H.P.) have filed an application alongwith affidavits in the
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court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 07-12-2024 according to Hindu rites and customs at Hotel Deep Palace,
Mangwain Mandi Town, Tehsil Sadar, District Mandi their respective houses, District Mandi and
they are living together as husband and wife since then. Hence, their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 08-07-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 9th day of June, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H. P.)

In the matter of :—

1. Sh. Achyutam Awasthi s/o Surender Pal Sharma, H. No. 7/6, Lower Samkhetar Mandi,
Tehsil Sadar, Distt. Mandi (H.P.).

2. Smt. Charu Verma d/o Surinder Verma, Village Dawanci, P.O. Salogra, Tehsil and
District Solan, H.P. .. Applicants.

Versus
General Public

Subject.—Application for the Registration of Marriage under section 15 of Special Marriage
Act, 1954.

Sh. Achyutam Awasthi s/o Surender Pal Sharma, H. No. 7/6, Lower Samkhetar Mandi,
Tehsil Sadar, Distt. Mandi (H.P.) and Smt. Charu Verma d/o Surinder Verma, Village Dawanci,
P.O. Salogra, Tehsil and District Solan, H.P. at present wife of (Sh. Achyutam Awasthi s/o
Surender Pal Sharma, H. No. 7/6, Lower Samkhetar Mandi, Tehsil Sadar, Distt. Mandi. H.P.) have
filed an application alongwith affidavits in the court of undersigned under section 15 of Special
Marriage Act, 1954 that they have solemnized their marriage on 18-02-2025 according to Hindu
rites and customs at Hotel Deep Palace, Mangwain Mandi Town, Tehsil Sadar, District Mandi their
respective houses, District Mandi and they are living together as husband and wife since then.
Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
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court on or before 09-07-2025 after that no objection will be entertained and marriage will be
registered.

Issued today on 10th day of June, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).
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In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Partap Singh s/o Sh. Gian Singh, r/o Village Batara, P.O. Pujarli No. 03, Tehsil Tikkar,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Partap Singh s/o Sh. Gian Singh, r/o Village Batara, P.O. Pujarli No. 03,
Tehsil Tikkar, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of
birth of himself Partap Singh 31-03-1965 in the record of Birth Register of Gram Panchayat Pujarli
No. 03.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Partap Singh 31-03-1965 they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.
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In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 19th June, 2025.

Seal. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).

In the Court of Executive Magistrate, Chopal, District Shimla (H. P.)

Sh. Prem Singh s/o Sh. Sahi Ram, r/o Village Kayal, P.O. Pulbhal, Tehsil Chopal, District
Shimla (H.P.).

Versus

General Public Tehsil Chopal

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Prem Singh s/o Sh. Sahi Ram, r/o Village Kayal, P.O. Pulbhal, Tehsil Chopal,
District Shimla (H.P.) has preferred an application to undersigned for registration of name of
his/her son/daughter namely Mr. Anil whose date of birth is 13-01-2018 & Miss Anjali whose date
of birth 17-03-2013 & Miss Archana whose date of birth 29-08-2014 in the Gram Panchayat
Jawog Chamrog, Tehsil Chopal, District Shimla (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above, may submit his/her objection in
writing in this court on or before 18-07-2025 failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and seal of the court of this 18-07-2025.

Seal. Sd/-
Executive Magistrate,
Chopal, District Shimla (H.P.).

In the Court of Shri Manjeet Sharma (H.P.A.S.), Marriage Officer-cum-Sub-Divisional
Magistrate, Shimla Rural, District Shimla (H.P.)

1. Sh. Akhil Thakur s/o Sh. Mahipal, r/o Akhil Niwas, Cemetary Road, Sanjauli Shimla,
Tehsil Shimla (R), District Shimla, Himachal Pradesh.
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2. Ms. Sweety Negta d/o Sh. Surender Negta, r/o Village Gichna, P.O. Makrog, Tehsil
Chopal. District Shimla, Himachal Pradesh at present w/o Sh. Akhil Thakur s/o Sh. Mahipal, r/o
Akhil Niwas, Cemetary Road, Sanjauli Shimla, Tehsil Shimla (R), District Shimla, Himachal
Pradesh.

Versus

General Public

Subject.— Registration of Marriage under section 15 of the Special Marriage Act, 1954.

Sh. Akhil Thakur s/o Sh. Mahipal, Akhil Niwas, Cemetary Road, Sanjauli Shimla, Tehsil
Shimla (R), District Shimla, Himachal Pradesh and Ms. Sweety Negta d/o Sh. Surender Negta, r/o
Village Gichna, P.O. Makrog, Tehsil Chopal. District Shimla, Himachal Pradesh at present w/o Sh.
Akhil Thakur s/o Sh. Mahipal, r/o Akhil Niwas, Cemetary Road, Sanjauli Shimla, Tehsil Shimla
(R), District Shimla, Himachal Pradesh have filed an application alongwith affidavits in the court of
the undersigned stating therein that they have solemnized their marriage on 22-12-2022 and they
are living together as husband and wife since then, but presently the marriage has not been found
entered in the records of Registrar of Marriages of Gram Panchayat concerned/Municipal
Corporation Shimla and marriage be registered under the Special Marriage Act, 1954. As the delay
in registration of marriage is more than one year.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 21st June, 2025.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural).

In the Court of Shri Manjeet Sharma (H.P.A.S.), Marriage Officer-cum-Sub-Divisional
Magistrate, Shimla Rural, District Shimla (H.P.)

1. Sh. Khushal Sharma s/o Sh. Prem Lal Sharma, r/o Village Panjog, P.O. Mashobra,
Tehsil Shimla (R), District Shimla, Himachal Pradesh.

2. Ms. Deepika Sharma d/o Sh. Santosh Kumar Sharma, r/o Village & P.O. Shakra,
Tehsil Karsog. District Mandi, Himachal Pradesh at present w/o Sh. Khushal Sharma s/o Sh. Prem
Lal Sharma, r/o Village Panjog, P.O. Mashobra, Tehsil Shimla (R), District Shimla, Himachal
Pradesh.

Versus

General Public
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Subject.— Registration of Marriage under section 15 of the Special Marriage Act, 1954.

Sh. Khushal Sharma s/o Sh. Prem Lal Sharma, r/o Village Panjog, P.O. Mashobra, Tehsil
Shimla (R), District Shimla, Himachal Pradesh and Ms. Deepika Sharma d/o Sh. Santosh Kumar
Sharma, r/o Village & P.O. Shakra, Tehsil Karsog. District Mandi, Himachal Pradesh have filed an
application alongwith affidavits in the court of the undersigned stating therein that they have
solemnized their marriage on 21-06-2022 and they are living together as husband and wife since
then, but the marriage has not been found entered in the records of Registrar of Marriages of Gram
Panchayat concerned/Municipal Corporation Shimla and marriage be registered under the Special
Marriage Act, 1954. As the delay in registration of marriage is more than one year.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 18th June, 2025.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Shimla (Rural).

In the Court of Shri Manjeet Sharma (H.p.A.S.), Marriage Officer-cum-Sub-Divisional
Magistrate, Shimla Rural, District Shimla (H.P.)

1. Ms. Renu d/o Sh. Lalman, r/o Village Chamrog (Badhai), P.O. Tara Devi, Tehsil
Shimla (R), District Shimla, Himachal Pradesh.

2. Sh. Munish s/o Late Sh. Ashok Kumar, r/o Ward No. 1, P.O. Maranda, Tehsil
Palampur. District Kangra, Himachal Pradesh.

Versus

General Public

Subject.— Registration of Marriage under section 15 of the Special Marriage Act, 1954.

Ms. Renu d/o Sh. Lalman, r/o Village Chamrog (Badhai), P.O. Tara Devi, Tehsil Shimla
(R), District Shimla, Himachal Pradesh and Sh. Munish s/o Late Sh. Ashok Kumar, r/o Ward No. 1,
P.O. Maranda, Tehsil Palampur. District Kangra, Himachal Pradesh have filed an application
alongwith affidavits in the court of the undersigned stating therein that they have solemnized their
marriage on 12-12-2024 and they are living together as husband and wife since then, but the
marriage has not been found entered in the records of Registrar of Marriages of Gram Panchayat
concerned/Municipal Corporation Shimla and marriage be registered under the Special Marriage
Act, 1954. As the delay in registration of marriage is within one year.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
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personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 18th June, 2025.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Shimla (Rural).

In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar,
Shimla (R), District Shimla (H. P.)

Miss Meena Devi d/o Sh. Lachmi Dass, r/o Village Gadawag, P.O. Chailly, Tehsil Shimla
Rural, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas Miss Meena Devi d/o Sh. Lachmi Dass, r/o Village Gadawag, P.O. Chailly, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of her named—Miss Meena Devi d/o Sh. Lachmi Dass, r/o Village Gadawag, P.O. Chailly,
Tehsil Shimla Rural, Distt. Shimla (H.P.) in the record of Registrar, Birth and Death, in Gram
Panchayat Chaily Shimla.

SL. Name of the family member Relation Date of Birth
No.
L. Meena Devi Self 27-07-1971

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the record of Registrar Gram Panchayat Chaily, Tehsil
Shimla Rural, Distt. Shimla, may file their claims/objections on or before one month of publication
of this notice in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued today on 24-06-2025 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate-cum-Naib Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Kalu Ram s/o Sh. Rattan Singh, permanent r/o Village Shilai, P.O. Shilai, Tehsil Shilai
District Sirmaur, Himachal Pradesh . . Applicant.
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Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Shri Kalu Ram s/o Sh. Rattan Singh, permanent r/o Village Shilai,
P.O. Shilai, Tehsil Shilai, District Sirmaur, Himachal Pradesh has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rule, 2003, alongwith affidavit and other relevant documents for
entering his child's delayed date of birth i.e. 02-12-2013 and place of birth is at r/o House No. 50,
Ward No. 03, Block No. 7, Chambaghat, Tehsil & District Solan (H.P.) but his child's date of birth
could not be entered in the record of M.C. Solan, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Saim son of Shri Kalu
Ram & Smt. Raksha Devi may submit their objection in writing or appear in person in this court on
or before 03-07-2025 at 10.00 A.m. failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar) Solan,
District Solan (H. P.)

In the matter of :

Shri Lal Bir Budha s/o Sh. Rane Budha, permanent r/o Village Badigad, Ru Muni, Ward
No. 10, Baglung, Nepal . . Applicant.

Versus
General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Shri Lal Bir Budha s/o Sh. Rane Budha, permanent r/o Village
Badigad, Ru Muni, Ward No. 10, Baglung, Nepal has moved an application before the undersigned
under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rule, 2003 alongwith affidavit and other relevant documents for entering his
child's delayed date of birth i.e. 29-12-2016 and place of birth is at Village Damrog, P.O. Galanag,
Tehsil & District Solan (H.P.) but his child's date of birth could not be entered in the record of
M.C. Solan, Tehsil and District Solan.
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Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Ms. Anuska Budha Magar
d/o Shri Lal Bir Budha & Smt. Tulsi Budha may submit their objection in writing or appear in
person in this court on or before 03-07-2025 at 10.00 A.M. failing which no objection will be
entertained after expiry of date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cuom-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Smt. Indu w/o Sh. Vijay, permanent r/o Village Purla, P.O. Taksal, Tehsil Kasauli, District
Solan (H.P.) . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Indu w/o Sh. Vijay, permanent r/o Village Purla, P.O. Taksal,
Tehsil Kasauli, District Solan (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth and Death
Registration Rule, 2003 alongwith affidavit and other relevant documents for entering her child's
delayed date of birth i.e. 10-04-2014 and place of birth is at Kapoor Nursing Home, Near Mohan
Park Solan, P.O. Chambaghat, Tehsil & District Solan (H.P.) but her child's date of birth could not
be entered in the record of M.C. Solan, Tehsil and District Solan.

Now Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Kartik son of
Sh. Vijay & Smt. Indu may submit their objection in writing or appear in person in this court on or
before 03-07-2025 at 10.00 a.Mm. failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-com-(Tehsildar),
Solan, District Solan (H.P.).
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Smt. Ram Pyari w/o Late Sh. Atar Chand r/o Village Ber (44), P.O. Chambaghat, Tehsil &
District Solan (H.P.) . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Ram Pyari w/o Late Sh. Atar Chand r/o Village Ber (44), P.O.
Chambaghat, Tehsil & District Solan (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth and Death of
Registration Rule, 2003 alongwith affidavit and other relevant documents for entering date of death
of Late Shri Kamal Kumar s/o Late Shri Atar Chand i.e. 13-07-2022 and place of death is at
Village Ber (44), P.O. Chambaghat, Tehsil & District Solan (H.P.) but the date of death could not
be entered in the record of G.P. Parag, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of death of Late Shri Kamal Kumar s/o
Late Shri Atar Chand may submit their objection in writing or appear in person in this court on or
before 03-07-2025 at 10.00 A.M. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Dawa Namgail s/o Sh. Derjey Mutup, permanent r/o Village Teshang Thang 02, P.O.
Nambo, District Gazing, Sikkim . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.
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Whereas, the applicant Shri Dawa Namgail s/o Sh. Derjey Mutup, permanent r/o Village
Teshang Thang 02, P.O. Nambo, District Gazing, Sikkim has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant documents for
entering his child's delayed date of birth i.e. 03-08-2017 and place of birth is at Village Balana,
P.O. Shamti, Tehsil & District Solan (H.P.) but his child's date of birth could not be entered in the
record of G.P. Kothon, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Ms. Beenita d/o Shri Dawa
Namgail & Smt. Kumari Lama may submit their objection in writing or appear in person in this
court on or before 03-07-2025 at 10.00 A.M. failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Lankesh s/o Sh. Mangal Singh, permanent r/o Village Gounth, P.O. Manjholi, Tehsil
Kupvi, District Shimla (H.P.) . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Shri Lankesh s/o Sh. Mangal Singh, permanent r/o Village Gounth,
P.O. Manjholi, Tehsil Kupvi, District Shimla (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant documents for
entering his child's delayed date of birth i.e. 25-01-2024 and place of birth is in ambulance near
Regional Hospital Gate Solan,Tehsil & District Solan (H.P.) but his child's date of birth could not
be entered in the record of M. C. Solan, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Vansh s/o Shri
Lankesh & Smt. Nitu Devi may submit their objection in writing or appear in person in this court
on or before 03-07-2025 at 10.00 A.M. failing which no objection will be entertained after expiry of
date.



RIST93, fEATael USel, 28 S, 2025 /07 3MNIE, 1947 3253
Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Smt. Sandhya Devi d/o Sh. Karta Ram w/o Shri Shyam Dutt Sharma, r/o Village Ghayana,
P.O. Bohli, Tehsil & District Solan (H.P.) . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Sandhya Devi d/o Sh. Karta Ram w/o Shri Shyam Dutt
Sharma, r/o Village Ghayana, P.O. Bohli, Tehsil & District Solan (H.P.) has moved an application
before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section
9(3) of H.P. Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant
documents for entering her delayed date of birth i.e. 11-06-1956 and place of birth is at Village
Jhayana, P.O. Bohli, Tehsil & District Solan (H.P.) but her date of birth could not be entered in the
record of G.P. Anhech, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Sandhya Devi d/o Shri
Karta Ram, w/o Shri Shyam Dutt Sharma may submit their objection in writing or appear in person
in this court on or before 03-07-2025 at 10.00 A.Mm. failing which no objection will be entertained
after expiry of date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cuom-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Kalu Ram s/o Sh. Rattan Singh, permanent r/o Village Shilai, P.O. Shilai, Tehsil &
District Sirmaur (H.P.) . . Applicant.
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Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Shri Kalu Ram s/o Sh. Rattan Singh, permanent r/o Village Shilai,
P.O. Shilai, Tehsil & District Sirmaur (H.P.) has moved an application before the undersigned
under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rule, 2003 alongwith affidavit and other relevant documents for entering his
child's delayed date of birth i.e. 19-11-2014 and place of birth is at r/o House No. 50, Ward No. 03,
Block No. 7, Chambaghat, Tehsil & District Solan (H.P.) but his child's date of birth could not be
entered in the record of M.C. Solan, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Ms. Simran d/o Shri Kalu
Ram & Smt. Raksha Devi may submit their objection in writing or appear in person in this court on
or before 03-07-2025 at 10.00 a.M. failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Baldev s/o Sh. Narayan Dass, permanent r/o Village Khil Jashli, P.O. Kumarhatti,
Tehsil & District Solan (H.P.) . . Applicant.

Versus
General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Shri Baldev s/o Sh. Narayan Dass, permanent r/o Village Khil
Jashli, P.O. Kumarhatti, Tehsil & District Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant documents for
entering his delayed date of birth i.e. 03-10-1991 and place of birth is at Village Khil Jashli, P.O.
Kumarhatti, Tehsil & District Solan (H.P.) but his child's date of birth could not be entered in the
record of G.P. Chewa, Tehsil and District Solan.
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Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Shri Baldev s/o Shri
Narayan Dass & Smt. Veena Devi may submit their objection in writing or appear in person in this
court on or before 03-07-2025 at 10.00 AMm. failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 2nd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cuom-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Smt. Kanta Devi d/o Late Sh. Devi Ram w/o Shri Bhim Singh, r/o Village Chadon (917),
P.O. Gaighat, Tehsil Kasauli, District Solan (H.P.) . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Kanta Devi d/o Late Sh. Devi Ram w/o Shri Bhim Singh, r/o
Village Chadon (917), P.O. Gaighat, Tehsil Kasauli, District Solan (H.P.) has moved an
application before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and
Section 9(3) of H.P. Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant
documents for entering her delayed date of birth i.e. 01-07-1976 and place of birth is at Village
Kauron, P.O. Kumarhatti, Tehsil & District Solan (H.P.) but her date of birth could not be entered
in the record of G.P. Chewa, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Kanta Devi d/o Late
Shri Devi Ram & Smt. Mangla Devi may submit their objection in writing or appear in person in
this court on or before 04-07-2025 at 10.00 A.M. failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 3rd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).
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In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Smt. Laxmi w/o Sh. Rajeev Kumar, permanent r/o Village Butol, P.O. Sarangi, District
Patatar, Nepal . . Applicant.

Versus

General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.

Whereas, the applicant Smt. Laxmi w/o Sh. Rajeev Kumar, permanent /o Village Butol,
P.O. Sarangi, District Patatar, Nepal has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth and Death
Registration Rule, 2003 alongwith affidavit and other relevant documents for entering her child's
delayed date of birth i.e. 14-12-2018 and place of birth is at Village Berti, P.O. Ghatti, Tehsil &
District Solan (H.P.) but her child's date of birth could not be entered in the record of G.P. Dangri,
Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Sanskar s/o Shri
Rajeev Kumar & Smt. Laxmi may submit their objection in writing or appear in person in this court
on or before 04-07-2025 at 10.00 A.M. failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 3rd day of June, 2025.
Seal. MULTAN SINGH BANYAL,

Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate-cum-(Tehsildar), Solan,
District Solan (H. P.)

In the matter of :

Shri Lalit Thakur s/o Sh. Umesh Chand Thakur, /o Village Majhgaon, P.O. Shamti, Tehsil
& District Solan (H.P.) . . Applicant.

Versus
General Public .. Respondent.

Subject.—Regarding delayed Registration of birth and death under section 13(3) of birth and death
Registration Act, 1969 and Section 9(3) of H.P. Birth and Death Registration Rule, 2003.
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Whereas, the applicant Shri Lalit Thakur s/o Sh. Umesh Chand Thakur, /o Village
Majhgaon, P.O. Shamti, Tehsil & District Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rule, 2003 alongwith affidavit and other relevant documents for
entering date of death of Late Smt. Ram Pyari w/o Shri Shiv Dutt i.e. 20-09-2010 and place of
death is at Village Majhgaon, P.O. Shamti, Tehsil & District Solan (H.P.) but her date of death
could not be entered in the record of G.P. Shamti, Tehsil and District Solan.

Now, Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of death of Late Smt. Ram Pyari w/o
Shri Shiv Dutt may submit their objection in writing or appear in person in this court on or before
04-07-2025 at 10.00 A.m. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 3rd day of June, 2025.

Seal. MULTAN SINGH BANYAL,
Executive Magistrate-cum-(Tehsildar),
Solan, District Solan (H.P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
24/2025 16-06-2025 15-07-2025
Smt. Sunita d/o Late Sh. Ram Chand, r/o Village Kothi, P.O. Kunihar, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Sunita d/o Late Sh. Ram Chand, r/o Village Kothi, P.O. Kunihar, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on
01-07-1971 at Village Kothi, Post Office Kunihar, Tehsil Arki, but her birth has not been entered
in the records of Gram Panchayat Kunihar, Tehsil Arki, District Solan (H.P.) as per the Non-
availability certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Kunihar,
Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed birth event of Smt. Sunita, may submit their
objections in writing in this office on or before 15-07-2025 at 10.00 A.Mm. failing which no objection
will be entertained after date of hearing.
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Given under my hand and seal of this office on this 16th day of June, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

CHANGE OF NAME

I, Jaiwanti Devi w/o Late Sh. Bhagmal Thakur, r/o V.P.O. Narwalka, Tehsil Dharampur,
District Mandi (H.P.) declare that I have changed my name from Jaywanti Devi to Jaiwanti Devi
for all purposes in future. Please note.

JAIWANTI DEVI

w/o Late Sh. Bhagmal Thakur,

r/o V.P.O. Narwalka,

Tehsil Dharampur, District Mandi (H.P.).

CORRECTION OF NAME

I, Mamta Devi d/o Sh. Ratan Singh, w/o Kamlesh Sharma, Village Kamrau (Munana),
Tehsil Kamrau, District Sirmaur (H.P.) declare that my correct name in my 10th Class Mark Sheet
is Mamta Devi, whereas in my service record it has been wrongly recorded as Mamta Sharma. All
concerned may please note & correct the same.

MAMTA DEVI
d/o Sh. Ratan Singh,
w/o Kamlesh Sharma,

Village Kamrau (Munanay),
Tehsil Kamrau, District Sirmaur (H.P.).

CHANGE OF NAME

I, Kavita Thakur w/o Sh. Vikrant Thakur, r/o Village Darbeli, P.O. Jhaniari, Tehsil &
District Hamirpur (H.P.) declare that I have changed my name from Kavita Chaudhary to Kavita
Thakur for all purposes in future. Please note.

KAVITA THAKUR

w/o Sh. Vikrant Thakur,

r/o0 Village Darbeli, P.O. Jhaniari,
Tehsil & District Hamirpur (H.P.).
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CHANGE OF NAME

I, Beena Devi w/o Sh. Parkash Chand, r/o Village & P.O. Karsal, Tehsil Lad-Bharol,
District Mandi (H.P.) declare that my name in my Aadhar Card No. 9319 3983 3788 is wrongly
entered as Veena Devi instead of Beena Devi. Concerned please note.

BEENA DEVI

w/o Sh. Parkash Chand,

r/o Village & P.O. Karsal,

Tehsil Lad-Bharol, District Mandi (H.P.).

CHANGE OF NAME

I, Rupan Devi w/o Late Sh. Loka Ram, r/o Ward No. 5, Village Hatwar, P.O. Hatwar,
Tehsil Bharari, District Bilaspur (H.P.) declare that I have changed my name from Roopa Devi to
Rupan Devi for all purposes in future. Please note.

RUPAN DEVI

w/o Late Sh. Loka Ram,

r/o Ward No. 5, Village Hatwar,

P.O. Hatwar, Tehsil Bharari, District Bilaspur (H.P.).

CHANGE OF NAME

I, Leelawati (72 year) w/o Lt. Sh. Rohlu Ram, r/o V.P.O. Bahang, Tehsil Manali, District
Kullu (H.P.) declare that deponent is known/called by both names Leelawati and Lila Vati Thakur.
Both the names are of one and the same person. All concerned note it.

LEELAWATI

w/o Lt. Sh. Rohlu Ram,

r/o V.P.O. Bahang,

Tehsil Manali, District Kullu (H.P.).
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